IN THE HIGH COURT OF MADHYA PRADESH
AT JABALPUR

BEFORE

HON'BLE SHRI JUSTICE GURPAL SINGH AHLUWALIA
ON THE 15™ OF MAY, 2024

WRIT PETITION No. 10597 of 2024

BETWEEN:-

AMBER ENTERPRISES
THROUGH  PROPRIETOR
SHAKEEL KHAN S/O NOT
MENTION, AGED ABOUT 55
YEARS, KARYALYA 388,
ANWARGANJ MASJID KE
PASS, KHERMAI WARD
THANA HANUMANTALL
JABALPUR (MADHYA
PRADESH)

PETITIONER

(BY SHRI VIKASH GUPTA - ADVOCATE)

AND

1. THE STATE OF MADHYA
PRADESH THROUGH

MUKHYA SACHIV
VALLABH BHAWAN,
BHOPAL (MADHYA
PRADESH)

2. SHRIMAN
SAMBHAGYUKAT

MAHODAY JABALPUR
SAMBHAG JABALPUR
M.P. MOBILE NUMBER
0761 2679000 (MADHYA
PRADESH)

3. SHRIMAN COLLECTOR
MAHODAY JABALPUR
JILA JABALPUR M.P.
MOBILE NO. 0761 2624100
(MADHYA PRADESH)



4. SHRIMAN KSHETRIYA

PRABANDHAK
MAHODAY M.P. WWRE
HOUSING AVM
LOGISTICS
CORPORATION

KSHETRIYA KARYALAY
KRISHI UPAJ MANDI
PARISAR DAMOH ROAD
JABALPUR M.P. MOBILE
NUMBER 07614013625
(MADHYA PRADESH)

..... RESPONDENTS

(RESPONDENTS/STATE BY SHRI ROHIT JAIN - G.A.)
(RESPONDENT NO.4 BY SHRI PRAVEEN DUBEY - ADVOCATE)

This petition coming on for admission this day, the court passed the
following:
ORDER
1. This petition under Article 226 of the Constitution of India has been filed

seeking the following reliefs :-

(1) ug for Tfadred AT <RI | AfdTa AT wxar § fb arfaeradt
® gRI Ud AADT Pl WBR B FAAGD HHID 4 & 3o 3@ fdar

AT ol fasldh 06.03.2024 & BB 6 H 3Afba U eM@T FBRIdg ST
Bl UK b G & 37T UIRE BT B Ul Bl ST |

(2) ¥ fob Ffadpred AT <RI | AfdTa welAT wxar § b At
® ERT IKIA ATHT Bl WIHR PR FAGGH HADG 3 DI R fhar o,
DI g8 IIFABTBl Pl dleTbicT RATIAT FaTel R gg dd 3leX faAld 09.03.
2021 (TSR YI/2) AR Fafd w0 | & &-d 8 |

3) g f& Ifudred AM- AT W AfdTT URiAT &=ar g & Jam+e

e o Y Sfud 99sl 98 9erudl dfddiedl b Uel H USH BRd B
3T UIRT B DI HUT DI S |




. It is the case of the petitioner that during the subsistence of his contract, a
fresh contract was issued for operation of Weigh Bridge.

. It is submitted by Shri Praveen Dubey that subsequent contract which is
subject matter of dispute has been cancelled today itself and the order of
cancellation shall also be published in the newspaper.

. Since the subject matter of dispute is no more in existence, therefore, this
petition has rendered infructuous.

. It is accordingly dismissed as infructuous.

(G.S. AHLUWALIA)

JUDGE
HEMANT SARAF
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